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THE VICE-CHAIRMAN (SHRI DI- 
NESH GOSWAMI: There is no point of 
order.  But  you have made your point. 
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SHRl M. KALYANASUNDARAM 
(Tamil Nadu): Sir, I stand to oppose that 
three Bills as they aro very dangerous anff 
wilt not help the Governmeat to restore 
normalcy in Punjab and to win over the 
people of Punjab in the task ahead. That 
dots not mean that I under-estimate the 
danger to the security of our country. Can 
the powers that are sought to be taken 
through these three Bills, particularly the 
powers to be given to the armed forces, 
be enforced without the risk of being called 
as martial law?   The powers resemble that 
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of  martial law.    Do you have a General 
who will behave like that? 
6  P.M. 

Will that not percolate among the 
army? Will it not undermine the secular- 
ism and patriotism of the armed forces? 
These Bills are not conducive to preserve 
our democratic system. It will be all right 
Jor a military dictatorship like what they 
have   in   Pakistan. 

AN   HON.  MEMBERS:  Zia-ul-Haq. 
t 

SHRI M. KALYANASUNDARAM: 
Hvcn he is not allowed to rule in peace. 
It is a strange irony that we have to dis- 
cuss these Bills at a time when the 
( ommonwealth Heads of Government are 
meeting in our capital. What will they 
think? Punjab had a glorious tradition, 
more than the Golden Temple, that is 
Tallianwallabagh, where Michael O'Dwyer 
massacred people. The sacrifice made by 
those people is written in golden letters 
and that place is looked upon as a shrine 
of our national struggle for freedom. Those 
were the days. And the names of Gene- 
ral Dwyer, the then Governor of Punjab 
and Michael O'Dwyer, who ordered the 
massacre, have gone into history as the 
most brutal people. No doubt_ the activi- 
ties of the extremists are very brutal. They 
have to be dealt with severely. 1 won't 
hesitate   in   that,   but  how   to  do  it? 

Who are  responsible  for allowing       the 
situation to drift like this? Whenever may 
be their differences with the ruling party, 
no   party   should  hold   a   brief   for      the 
external forces which are threatening on 
our borders with the most sophisticated of 
weapons. But, at the same time, the rul- 
ing party should not imagine that      they 
alone are capable of finding a solution to 
this  problem.  Every   day  it  is  becoming 
more and more serious. Today it is   more 
than   45   days   since  President's   rule   was 
proclaimed there. What is the improvement 
they    have    shown?    Everyday    there    is 
deterioration.  The      recent  killings  were 
ilone in such a manneT as to provoke com- 
munal  tension  throughout  the coimtrv.  It 
is clear that there is a purpose behind fo- 
menting these       killings.   How  to  tacfcle 
these problems? 

and Chandigarh 
I would equally blame the rutins Cong- 
ress at the Centre and in the State      who 
are there for the past two and a half years. 
The  leadership of the Akali       Dal also 
should   bear the      responsibility   for  this 
situation.      They  are  blaming  the  oppo- 
sition parties. 1 ask them, what was   the 
attitude of the Congress in the State inside 
when such a serious threat was there, just 
in front  of their nose,  on  the  borders? 
Were they not quarrelling, were they    not 
vying with each other for appeasing    the 
extremists? And, at least a section of the 
Congress was trying to appease these ex- 
tremists, underestimating the danger. There 
are other forces in this country who would 
even   welcome   it   and   who  are  unhappy 
that our Government is pursuing a policy 
of  non-alignment,  world   peace   and   dis- 
armament.    But our country is still sticking 
to  the Simla  Pact though  Zia-ul-Haq has 
thrown it to the winds. So, that is a danger, 
no doubt. But, will these Bills give you the 
strength to act and the will for our admi- 
nistration to act? And to use them? WhaJ 
will happen if more and more people are 
killed?      It will be counter-productive. An 
ordinary Jamadar or Havildar can shoot 
anybody. He can go anywhere and seize any 
thing. While I am   prepare to declare un- 
hesitatingly the Golden Temple as a sacred 
place—we are prepared to associate our- 
selves with the Sikhs to treat it as sacred 
—however sacred it may be, can it become 
a centre of parallel  government, can     it 
become  an  abode  of       harbouring  anti- 
national terrorists who will ultimately be- 
come treacherous to our country? Is this 
the purpose for which the Golden    Tem- 
ple was built  and worshipped? At      the 
same time, you      may ask whether you 
should be given the powers to enter the 
Golden Temple to apprehend the culprits. 
I would say, you should not. That wont 
help us. to  solve the problem. My  party 
has been warning the leaders of the Akali 
Party that they should not harbour these 
extremists  and  they      should     dissociate 
themselves  from  the extremists.   I   think- 
that slowly thev are realising that. Today's 
statement of    Longowal    should    not    tre 
treated lightly. He has condemned      in a 
forthright manner the killings by      these 
people and has also appealed to the Sikhs 
to come to the rescue of the people. It V 
a welcome step that he has taken. But 



443    Statutory Resolutions   [ RAJYA SABHA ]      concerning Punjab      444 
and Bills and Chandigarh 

[Shri M. Kaiyanasundaram] 

that is not enough. The Akali leadership 
should categorically tell the nation, beca- 
use of the worsening situation; that they 
are stopping all their agitations; they must 
declare a moratorium to all their mor- 
chas and all those thing. Then alone will 
the extremists be isolated. (Time bell rings) 
I do not want to take more time of the 
House. I would ask: What happened to 
the tripartite conference, including the 
Opposition and the Akali Dal? Call that 
conference as quickly as possible. The 
Opposition parties will be able to help you 
to reach .1 political solution. If any sec- 
tion of Punjab refuses to accept that, 
then alone will they get isolated, while 
filling confidence in our people. See how 
it was responded to, how the people of 
Punjab, Haryana and Himachal Pradesh 
have come out, although the call was not 
given by all secular forces. If all the secu- 
lar forces in the country had joined toge- 
ther and roused the nation against this 
danger, I would see which force in Punjab 
or elsewhere went against that force. That 
is the force you should really have, not 
the force of the Armed Forces. The Arm- 
ed Forces can have the powers^ but they 
cannot implement them. The force of the 
people alone will succeed. Congress (I) 
should not hesitate about it. Even now the 
Election Commission has recognised you 
as the Indian National Congress. The 
people also look forward to your party 
as the inheritor of the Indian National 
Congress. It had a common platform dur- 
ing the days of the freedom struggle. 
Again we are in a situation similar to that. 
Should you not lead the nation and try 
to bring all the secular forces together so 
that communalism can be kept under 
check? The dancer is that communalism is 
likely to spread. On the oneside the 
Vishwa Parishad is carrying on Yatra 
and on the other, these people are killing 
innocent people. It can spread the virus of 
communalism. Such is the danger. Don't 
imagine that Congress (I) alone will be 
able to find a solution. That is why I 
would still urge upon the Government to 
call a conference. Take that correct step. 
I do not want to go into details of the 
demands, how they can be solved. That 
can be discussed later. 

SHRI SANTOSH KUMAR SAHU 
(Orissa): Mr. Vice-Chairman, Sir, I stand 
with a heavy heart to support this BUI. 
I am sure the hon. Home Minister would 
have come with much thought over this 
Bill because in any normal situation he 
would have never come before this House 
with the Bill. 

" Sir I am not very much conversant 
with the Punjab issue. What has come 
in the newspapers, if we go through, the 
law and order situation has deteriorated 
very much. Yesterday I have seen "The 
Times of India" whers it has hxu 
pointed out that the extremists were 
still at large. That was the headline. It said 
that a bus was hijacked. The persons were 
offloaded. One Mr. Ajit Singh saved a 
person whose name was Harbans Lal, a 
shop-keeper of Makoh. He pleaded with 
the extremists that he was taking him 
with him. So who is responsible? Tliat is 
a big question. These things are happen- 
ing. And this is happening from the mur- 
der of Lala Jagat Narain. Today Mr. 
Longowal who is the leader of the Mor- 
cha and Akali Dal has condemned this. 
Now these things have come out in the 
Press. But I will only quote the editorial 
of the "The Indian Express" today. 
It has said like this: 

"The Akali Dal denounced the DM- 
wan killings and will doubtless disso- 
ciate itself from the latest massacre too. 
It is quite possible that Naxalites, 
Dal Khalsa secessionist and various 
other elements are staging the murders 
to stir up communal trouble to were 
their own purposes. But Akali protc 
tions of innocence do not carry credibi- 
lity with an increasing number of peo- 
ple." 



 

The editorial says this. It is not my 
intention. It is "The Indian Exptess" 
which has said this in the editorial     to- 
**y .a 

"Ranjit Singh, wanted for the mur- 
der of the Nirankari Baba, has been seen 
recently in the Golden Temple. The 
Secretary of the Dal Khalsa is safely 
easconsed there. Instead of handling 
over wanted men, whose, names have 
been supplied, the Akali leadership 
blandly denies their presence in the Gol- 
den Temple." 

God knows the truth. 

Now, the question is, the Home Minis- 
ter has said in the other House that he 
was willing to call a tripartite conference. 
My humble suggestion is—it has taken a 
very colossal and serious proportion—let 
us not keep all the eggs in one basket. The 
first thing is that the religious question 
should be decided separately. On the poli- 
tical questions like the boundary dispute, 
the water dispute, there must be a con- 
ference of the concerned parties. If we 
mingle the political question with the 
religious questions, it will never end, and 
if wiH never bring happiness to Punjab 
or solve the national problem. The politi- 
cal issues are created for political ospor- 
tunities which create problems and vitiate 
ihe atmosphere. 

Now the question  is like this. Yester- 
day I was reading that the Guru Nanak's 
Birth Day was celebrated in Amritsar, in 
which  every community participated. We 
also  know  that  Guru   Nanak  in  history 
was a great religious saint. He not only 
preached religion in Punjab, but he even 
went to Lord Jagannath at Puri because 
he was a liberal leader also and he preach- 
ed tolerance of religion.    Let us learn from 
the history of India. Whenever there was 
religious tolerance     it was a golden  age. 
Ashoka who tolerated every religion prea- 
ched non-violence, was a great apostle in 
ihe whole world, and   India had a golden 
age. Harsha Vardhana preached    religious 
tolerance, and there was a golden age. Even 
Akbar was a great emperor who preached 
religious tolerance, and the country pros- 

pered. Let us learn something from the 
cultural history of India. This is from the 
ages of Vedas and Upanishads. We hav© 
preached it for the happiness of all man- 
kind. Sarve bhavantho sukihnou. So, in 
any way if we go back from this, it will 
just create problems. 

Many of the hon. Members from the 
other side have pleaded seriously that for 
the solution of these things there should 
be a conference. But, Sir, I appeal, this is 
not only a question of Congress (1). If 
these people are also thinking of this 
pioblem, let them all say what the solu- 
tion is. If they can announce it_ prob- 
ably the political will will also go with 
them. But let us not try to confuse and 
blame each other. It does not help in 
understanding the problem and bringing a 
solution. And whatever the things may be, 
we have to say that this culture ot vio- 
lence of these extremists, by which inno- 
cent people are killed, cannot be tolerated 
in this country, and if we mix the reli- 
gious demands and the political demands, 
probably we are going against secularism 
which has been propounded in modern 
India in our sacred Constitution. Arid 
we will go back in history if we go 
on intermingling all these questions. My 
first point is that the religious question.. 
;is has been declared by the Prime Minis- 
ter, should be dealt with separately and 
the boundary question should be settled 
by discussions with the concerned parties. 
Is there any region where there is no 
boundary question? There is a boundary 
dispute between Maharashtra and Karna- 
taka. And in water disputes many States 
are involved. When these questions 
are raised, the concerned States hava to 
settle it by discussions. It cannot be dono 
by violence, by force. It cannot be that 
one party will gain over the other. India 
must be taken as a whole. So I appeal 
through you that it is not a question of 
mud-slinging at each other. This is a grave 
situation. We do not know who the ter- 
rorists are. Mr. Mohunta has said that 
some people are trained in foreign count- 
ries and we are not able to catch them. 
But if they are coming from the same 
place, the local people must be knowing 
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ihcm. It shouJd be possible for them 
to pinpoint the persons. I think in this 
Bill the people should have been given 
more powers. There must be a section 
after section 5 as section 5A that in the 
interest of checking violence and commu- 
nal tension in Punjab, they will hava the 
right to destroy arms dump and training 
camps and immediately inform the police, 
because everybody is condemning it. The 
Opposition is condemning it, the Akali Dal 
is condemning it. And yet how are they 
moving about in Punjab? If the police are 
roliticalised^ they cannot be efficient. Mr. 
Longowal has himself asked: if those per- 
sons were dragged out from the bus, why 
couldn't all the passengers cooperate and 
protect them? So this is the crux of the 
problem. So 1 appeal to evereybody, be- 
cause of the strategic reasons, to consider 
(he question very calmly, coolly and treat 
(he issues separately. Let us not mix re- 
ligion with politics and let us reward the 
Nihang who saved the life of a Hindu and 
rn'came the idol of the whole nation. 

SHRI KHUSHWANT SlNGH (Nomi- 
nated): Mr. Deputy Chairman, Sir, I 
would like to draw the attention of the 
Home Minister to an incident which took 
place in Haryana which, I think, has a 
nearing on the situation in Punjab and 
from which we can draw certain conclu- 
sions. Mr. Home Minister, you are no 
doubt aware that between the 7th and 
J Oth of October, there were anti-Sikh riots 
in Yamuna Nagar, a town which has a 
long history of communal harmony. You 
have also no doubt received the represen- 
tation made by the Sikhs of Yamuna Na- 
gar. It was presented to the President 
the Prime Minister yourself and the 
'Chief Minister of Haryana. What is signi- 
ficant about this incident and the repre- 
M-ntation is the fact that the leader of the 
delegation which made it is an old, well- 
known freedom fighter, Baba Daaunda 
Singly who has been in jail many limes 
and is currently the other leader of the 
Congress—I parly. And people who signed 
this representation, all Sikhs, are also all 
members of the Congress—I party. Their 
allegation is that a meeting that took 
'place on the 1st of     October when Mr. 

Virendra came from   Jullundur and made 
an inflamatory speech which was followed 
by violence on the 7th. The mob which 
attacked the Sikhs' property and life,    in 
which 43 people were injured, one killed 
and over Rs.  12 lakhs worth of property 
was looted or destroyed consisted of mem- 
bers of the Hindu Sammelan was led by 
a man who is the leader of the Congress-I 
party. With them there many other office- 
bearers of Congress I.    Their names are 
listed   in   the   representation.  The  leader 
was  a  retired  Wing Commander  of  the 
Air Force and at present head of     the 
Congress-I. The representation  also states 
that the mob was armed with "Trishuls" 
and that there are a large number of such 
trishuls  currently      available   in   Yamuna 
Nagar. It is not my object   to accuse the 
Congress-I. All I want    to  say    is    that 
this issue has now ceased to be political 
and has become a communal. It is Cong- 
ress-I    Sikh  versus    Congress-I    Hindus 
or    generally    Hindu    vs.    Sikh    because 
amongst the things destroyed were sacred 
books, Gutkas of the Guru Granth.   This 
is  what I  feared.   I expressed  my fears 
earlier that this contagion is spreading and 
is going to spread further and I fear more 
is yet to come of the Hindu backlash. It 
is inevitable  when crimes  are committed 
by people who appear to be Sikhs,    there 
will be a Hindu backlash.   There is ten- 
sion in Delhi.    It has already    exploded 
into  violence   in  your     own home-town, 
Indore.   We are all very concerned about 
it.   What we have to do is to stem this 
communal   virus   in   Punjab  and   prevent 
it from spreading ,to the rest of    India. 
It  is on  this  score  that I am  not quite 
certain  whether  the  Ordinance  that    you 
have  passed  is   the   right   answer.    I  feai 
and I suspect that it may prove counter- 
productive   and      may   boomerang.   You 
have  armed   the   police  with     enormous 
powers of search.    I am told that    they 
are combing village after- village for illegal 
arms and suspects.    This    is the function 
of the police as they must catch culprits. 
But.  Mr.  Home  Minister, is it not    also 
obvious that in the process of so  doing. 
since  the  terrorists     and  extremists     are 
Sikhs, the police is bound to search only 
the houses of Sikhs?   It stands to reason 
that in villages the feeling of discrimina 
tion   is  going to     spread  because  police 
attention    will bo focused only on Sikhs 



 

leaving out the Hindus. And Sikhs, at 
least a section of them, who already feel 
that they are being discriminated against, 
will feel even more discriminated against, 
and we may get into the same situation 
which took place during ASIAD when 
your foolish Chief Minister of Haryana 
ordered tbe search of every single Sikh 
coming to Delhi. It is Jhat kind of a 
situation that we should try to avoid. I 
don't think that this Ordinance which 
empowers the police, to go into homes 
and search—and inevitably when the police 
will only search Sikh homes thereby create 
a further cleavage between the two com- 
munities—is going to help. It must be 
quite obvious to you by now that the 
answer does not lie in guns but in good- 
will. 1 don't see how you can create 
goodwill with guns, and that also with 
guns in the hands of the police. There 
will be retaliation. The only way you 
can create goodwill—and I repeat it for 
the 9th time,—is for you to re-open nego- 
tiations with the Akalis and come to a 
settlement; otherwise, the entire country 
will have to pay a very heavy price for 
your dithering over the situation in the 
Punjab.   Thank you. 

SHRI V. GOPOLSAMY: Mr. Vice 
Chairman, the situation in Punjab is so 
alarming and grave that the people through- 
out Punjab are trembling in panic and 
fear. I condemn in the strongest terms 
this dastardly attack and killing, the hei- 
nous crime of killing ihe passengers in 
buses, and so on. This is the second inci- 
dent. Passengers in the trains also have 
been killed. So far about 160 violent 
incidents have taken place in which one 
DIG, three Inspectors, four Sub-Inspec- 
tors, six Head Constables fifteen police- 
man, more than 35 Nirankaris and about 
15 innocent Hindus, have been killed. I 
share the grief of those widows who have 
lost their husbands, the mothers who have 
lost their sons. But the Akali leaders also 
have stated that in the name of police en- 
counters, 150 Sikhs have lost their lives. 
About 1,50,000 Sikhs have courted arrest 
in the course of the morchas they have 
undertaken. Now, you have armed the 
Police with special powers. These dra- 
conian provisions are before the House 
now.   These  provisions,      if  passed.  wiH 
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definitely arm the Police and tne Armed 
Forces. But the Police force is already 
a spoilt force. Their image has been 
spoiled. T quote from the Indian Ex- 
press of November 8, 1983 where, Rear 
Admiral Salyindra Singh (Retd.) has 
written as follows under the caption: 
Punjab; Failure of Intelligence: He 
says: 

As  an  editorial     in  this  paper said 
(Sept. 9), it is a grave matter when the 
police file an FIR against a Minister in 
a murder case.   It is even graver when 
the  Minister     in   question   accuses  the 
Chief Minister of engineering this situa- 
tion as part of a     political vendetta 
against dissidents in his party. Another 
comment   (Oct.  26)   said:   Rightly    or 
wrongly, the impression has gone round 
that  one can commit  murder  and get 
away with it if one has the right type 
of contacts.    The     admission    of    the 
Director  General     of  Police,    Punjab, 
before    the  State  Estimates Committee 
last  March  is  another  case in    point. 
When  questioned  about  the  mysterious 
disappearance of a well-to-do lady from 
her house in Nabha a year earlier,   he 
stated that the accused involved in the 
case were very influential and that was 
the  biggest  drawback.   Thus     one can 
get away with blue murder if one   has 
influence.    Another distinguished police- 
man also  a member    of the National 
Police  Commission    has recorded that 
no separate statistics have been compil- 
ed   on  politically  motivated murders. 
This is the image of the Police in Punjab. 
The local intelligence    has totally    faliefl. 
Now you are arming the Police and the 
Armed    Forces.    Unless     you     get    the 
prompt cooperation from the local police 
and  intelligence, your combing operations 
will not succeed.   You have experimented 
with   it  in  Mizoram.   The  Police    force 
is already spoiled force and some of   the 
officials  do    not    itake    serious    interest 
because many have been promoted in total 
disregard to seniority     and  merit.   Now, 
the   Congress(I)   Government     or  Party 
cannot  blame  the opposition.   The  oppo- 
sition was always ready to cooperate with 
the   Government  on  this  issue.   For  ex- 
ample, they said that ,the river water dis- 
pute between Punjab and Haryana should 
be referred to a tribunal under   tho Inter- 
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State Water Disputes Act. 1 think the 
Government also have agreed to this. But 
why you have delayed this? Why you 
have not referred to the tribunal so far? 
Chandigarh should be transferred to 
Punjab and Haryana should be compen- 
sated for this. It should be on the basis 
of give and take. 

. SHRI SULTAN SINGH: Why not give 
Fazilka    to Haryana? 

SHRI V. GOPALSAMY: There are 
territorial wrangles and to solve this prob- 
lem bring Akalis to the negotiation table. 
You cannot blame Akalis. If you do 
that, I would warn you that the extremists 
will outwi; tha moderates. They are 
already taking the wind out of the sail of 
moderates. That is going on. Bhindran- 
wala is attracting more crowds than 
others. The extremists are gaining more 
and more momentum and strength. Bring 
them to the negotiation table and talk to 
them and find a political solution. The 
appearance of Armed Forces and Police 
particularly in Punjab will create disgust 
revulsion and hatred. Already polarisa- 
tion of communities has taken place 
among Hindus and Sikhs between whom 
'.here has been blood relations for centu- 
ries. But the polarisation has taken place 
and there is a charge, there is a feeling, 
that for its own political ends, the Cong- 
ress Party which is in power, is trying to 
keep the pot boiling because they can get 
the Hindu votes since the Hindus consti- 
tute 48 per cent of the population and 
they can get their support. That is why 
they keep the pot boiling there and so, 
such disturbances are going on. 

Sir, the Sikhs have a very rich heritage 
and they have a history of valour and 
sacrifice. Mr. Kaiyanasundaram was 
referring the Jallianwalabagh massacre. 
When General Dyer gave the orders, guns 
roared and hundreds were killed and,' 
Punjab gave birth to Udham Singh who 
avenged these killings, this massacre, later. 
It gave birth to Bhagat Singh. It is the 
very same Punjab which gave birth to 
Rajguru  and  it  is  the very »ame Punjab 

which gave birth to Sukhdev and it is the 
same   Punjab   which  has  given  birth    to 
other revolutionaries.   The leaders of the 
Akali movement have condemned    tha kil- 
lings.    Not only that.    They  have    parti- 
cipated in the hartal there and they have 
also  appealed  to  the  people.    They     are 
ready  to  take     part  in  the joint  peace 
marches and peace meetings.   So, I would 
request  the Government to  take this ges- 
ture in the same spirit and to arrange for 
joint peace marches and joint peace meet- 
ings  because .they  have  also   condemned 
stich sort of     killings.    I  would like    to 
appeal to the Akali leaders and all those 
who   are   interested      in   the   movement: 
Give a command to th: Sikh people to tell 
those who  are indulging in this  sort    of 
killings  that  he  is   not  a  Sikh  and  that 
i'-  is  anti-Sikh  act,  it  is  an  anti-national 
act.   You  should  give     this  sort  of  com- 
mand  to  those people.   When  they    say 
that  they  cannot  be  browbeaten,  you see, 
there is history behind it. Even during this 
earlier  days,  when     Banda  Bahadur    of 
Punjab   was   chained   and      taken   in   the 
streets  they  never  surrendered;  and  even 
when two thousand heads were put on the 
spearheads and paraded in the streets    of 
Delhi,    they     never     surrendered.   They 
never surrendered,  but  they  only  sang  a 
song...   {Time  Bell  Rings)      saying  that 
they were  born  as Sikhs and  that    they 
were  not   afraid.    Such   is  their   tempera- 
ment and such is their sentiment and    it 
is in their blood.   History also shows that, 
when Ranjit Singh was ruling, when    the 
prisoners were paraded  in the streets    of 
Lahore, they were for communal tolerance 
and  religious   tolerance    only.    He    gave 
orders  to  his  generals  not  to   harass  any 
individual belonging to the Muslims or   the 
opposing forces.    Such     were their senti- 
ments.   Not  only  Guru Nanak,  but  also 
the  Tenth  Guru  of   the   Sikhs,  preached 
communal   harmony  and  tolerance.  They 
are not for violence and they are not for 
killings.    Before I conclude, Sir, I would 
like to request the Government to do one 
thing. Last time also, when I took    part 
in the discussion on the same subject, the 
same  request  I made: You  take   into 
account  the  Anandpur Sahib  Resolution 
wherein Mr.  Tohra has said  that   iq    a 
true  federal   framework the  Sikh   nation, 
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the Sikh nationtlity, all nationalities, all 
national minorities, even tha tribals, can 
live in harmony and keep their identity 
intact and inviolate. So, that is the spirit 
and that is the true spirit. Otherwise, if 
you don't take into account their senti- 
ments expressed in this Resolution, then 
there is a warning, and do not fail to 
see the writing on the wall. Here it is 
and I am quoting it. I am quoting from 
the "Tribune" of the 5th October 1983 
from the article of Mr. Satindra Singh. He 
says about Longowal who is a great mode- 
rate leader, and he says: 

"Asked about future developments, 
the Akali chief said in a mournful 
tone that judging by the way things 
were moving, there was undoubtedly 
a grave threat to the integrity and sove- 
reignty of tbe country. Without the 
immediate reversal of the present policy 
of the Union Government, he would 
not be surprised, he said, if a sovereign 
Sikh State came into being by 1999; 
the fourth centenary of the founding of 
the  Khulsa order." 

" 'The date is significant' he said 
with quiet desperation. In 1699; the 
Tenth Guru created the Khalsa. In 
1799, Maharaja Ranjit Singh occupied 
the throne of Lahore. In 1899 the 
Sikhs of the canal colonies, now in 
Pakistan, for the ' first time in India 
wrested some major concessions from 
the British rulers. In 1999, the Sikhs 
may well carve out a State of their 
own if the present-day rulers do not 
care to read the writing on the wall and 
accept  the Anandpur Sahib resolution." 

THE        VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Would you kindly 
conclude now? T think everything has 
been       covered,   (Interruptions) Mr. 
Dhabe. Please be brief. It is already 
6.35 and we have still got two or three 
more speakers. 

SHRI SHRIDHAR WASUDEO DHA- 
BE (Maharashtra): This question of Pun- 
jab Disturbed Areas Bill and the Armed 
Forces (Punjab and Chandigarh) Special 
Powers Bill should not be looked upon 
only from the angle of the situation    in 

Punjab. It is the first time in our history 
probably that Government has come up 
with a proposition to give powers, special 
powers, to Armed Forces. The other 
Bill ia the Punjab Disturbed Areas Bill. 
It clearly shows that it is a violation of 
the fundamental rights. It is against the 
constitutional provision 19, about the 
liberty of the individual and protection. 
So I would like to ask, is it justified? As 
was rightiy, said by the Opposition, giving 
of special powers to the Armed Forces is 
going to land the country into a jeopardy. 
Tf the Armed Forces are allowed to have 
a say in the civil administration, then 
there will be a great danger to our demo- 
cracy. Therefore, I wiH request the Home 
Minisjter to seriously consider withdraw- 
ing the Bill about giving special powers 
to Armed Forces. It is not going to help 
the country. Neither can you solve the 
problem of Punjab. Clause 4 of the Bill 
say:i: 

"(a)   if  he is of opinion that it    is 
necessary so to do for the maintenance 
of   public  order,  after giving such due 
warning as he may  consider necessary, 
fire   upon or otherwise  use force, even 
to   the  causing  of  death,  against     any 
person  who   is  acting in  contravention 
of any law or order for the time being 
in force in the disturbed area prohibit- 
ing the assembly of five or  more per- 
sons  or   the carying of weapons..." 
Even if there is an assembly of five    or 
more  persons, just  like  promulgation    of 
section 144, the  Home Minister has given 
the  powers    to    police officers      to fire. 
Therefore, a peaceful    demonstration    of 
any type will    be     prevented  in  Punjab. 
This  sort  of  provisi&ns  is  there  in    the 
Criminal   Procedure     Code.       The  Sikh's 
are    entitled   to  carry     'kirpans'.    These 
powers    may     be    misused.    Very    wide 
powers   have   been   given.    And   there    is 
the other thing, firearms and ammunition. 
Sir,  these   powers  can be exercised  under 
the  ordinary  law.   I would like  to    ask 
the Home  Minister whether these powers 
cannot  be  exercised  under  the     Criminal 
Procedure   Code     by   bringing fin  section 
144  into  force     in  the  Punjab disturbed 
areas.    To give such powers to police offi- 
cers  or to  a subordinate  officer    like    a 
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magistrate, to fire and kill  persons, will 
mean an end of    individual liberty    and 
individual  rights. 

Then, Sir, the Home Minister has given 
in the statement that Government has no 
confirmed evidence with regard to foreign 
interference. Therefore, if military train- 
ing is taking place in Punjab it must be 
demoestically. Why is it not possible to 
prevent i,t under the ordinary law? Where 
is the necessity for having extra powers? 
Even today if theje is a riot the police 
can fire. And firing has taken place in 
Delhi yesterday: Therefore, when the 
Government itself says that there is no 
confirmed evidence with regard to foreign 
interference, where is the need of this 
legislation at present? 

Sir, the most    important question which 
has been     raised  by  my   friends,     Shri 
Khushwant     Singh  and  Shri Kaiyanasun- 
daram,   is   that   Central      forces  are  not 
being strengthened by the Government... 
(Time Bell rings).    The main problem of 
Punjab  should  not   be   looked   at     from 
the point of view of Sikhs and Punjabis. 
Now, everybody in Punjab, whether ha be- 
longs  to  the ruling party  or  opposition, 
wants that Chandigarh should be given to 
Punjab.  There is the  similar  problem   in 
Maharashtra  and  Karnataka.   Maharashtra 
wants Belgaum and Karnataka says no to 
it. The Congressmen in Punjab support that 
Chandigarh  should  be  given  to    Punjab. 
It is the same thing with regard to    the 
territorial disputes or water disputes.    For 
God's sake and for the security of    the 
country  and  for  communal   harmony,    1 
would   request   the   Home   Minister    and 
others not to give it a colour as if ijt is a 
fight between the Hindus and the    Sikhs. 
They should have a proper administration 
and police force.    Lastly, I would like to 
say thait the remedy which has been pro- 
posed  by the Minister is worso  than the 
disease.    Disease   is  different.    Therfeore. 
I    am  totally    opposed to    this    Bill.    1 
would   request   the     Home  Minister     to 
withdraw them. 

SHRI V. N. TIWARI (Nominated): 
Mr. Vice-Chairman, Sir, with a very heavy 
heart, I am supporting the motion of the 
Home  Minister    regarding    Punjab     anil 

Chandigarh Disturbed Areas Bill, 1983. 
Like all Membres I believe in people's gov- 
rnment. But Punjab situation for a 
couple of years has been such that 
Punjabis now are interested in peace by 
any method they get it, whether through, 
popular Government or through central 
rule. Today, it is not the time for me 
to talk of the demands because we have 
been discussing (hese demands in this 
Houss for quite some time. I will only 
draw the attention of the hon. Home 
Minister to certain facts. Since we are 
having central rule und more powers wi|th 
the Government, may I request, through 
you, that Deputy Commissioners be asked 
immediately to involve all tbe political 
parties in peace efforts? I find that it is 
now being run purely at administrative 
levels and all political workers, secular and 
democratic forces, who want to fight out 
these things are not being ,taken into 
confidence. Ths Government must take 
their support in this venture. 

As I said, 1 will not talk of the demands 
today. I wil! not be blaming today the 
infighting of groups or political parties or 
anyone. But I want to draw the atten- 
tion of Ihe Home Minister with Iat ot 
respeei and with lot of authenticity at my 
command that Punjab is passing through 
a crisis not because of political problems, 
bu; because of certain religiou:; commit- 
ments and that too not of one or two or 
three years but  of  5 years. 

Certain people took pledges and did 
aidas that they had to kill certain persons. 
It is a religious commitment. They are 
the Akhand Kirtant Jathas and the Niran- 
karis. I would urge upon ths Home 
Minister to settle these religious tensions. 
Even if you soil out the political prob- 
lem, the crisis will not be over. I know 
Punjab history and the Sikh tradition. Till 
that settlement is made, we may not have 
peace in Punjab and such incidence and 
activities may be repeated in one form 
or  another. 

1  have  been talking in this House and 
of  the invisible     hand which  has 

been disturbing Punjab. Sir, the time has 
comj whsn all are convinced about it. We 
have been asking the Government to pro- 

White Paper about it so that cer- 
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tain faqls which we know are made 
known to the entire country, that is, that 
these imperialist forces do not want India 
to be united. We want to demolish, 
their designs. The facts must be told to 
the people if you want to fight out this 
battle. 

Sir, through you, I want to make a sub- 
mission to the Central Government, Pun- 
jab must be immediately provided with 
more money for development purposes 
because their funds are being exhausted in 
law aid order. Until and unless you 
divert the energies of ,the people in deve- 
lopmental work, you will never have 
peace because on the one hand you are 
facing the law and order problem and 
on the other, if development is not there, 
the psychological tension in Punjab will 
increase and it will not decrease. There- 
fore, considering the probem of Punjab 
in the last few years, Punjab must be 
provided immediately with grants for deve- 
lopment purposes, apart from facing the 
law and order situation. Sir, it is a fight 
between theocracy and democracy. Let 
us rise above party politics and fight out 
tha theocratic forces who draw their 
inspiration from fundamentalism and the 
influence of Khomeini in Iran. If we 
want to really destroy their designs, we 
have to be one rather than parties or 
groups in this matter. If democracy 
does not remain in this country, no poli- 
tical party will ever be in a position to 
rule this country. Sir, like others, I 
condemn the murders of people in Punjab. 
I am pleased at one thing, and I want 
the Government to give a gallantry award 
to the Nihang S. Ajit Singh who saved 
the life of a Hindu at the risk of his 
own life because when communal frenzy is 
at its peak, to take the risk of your own 
life is something which should be appre- 
ciated by the Government and a gallantry 
award must be announced so that others 
also would draw inspiration to save the 
life of people in Punjab. 

Lastly, Sir, I would submit that the 
Central Government suspended the As- 
sembly in Punjab. Tha Party Govern- 
ment compelled its own party Govern- 
ment to leave the reigna of Government. 
What     more  seriousness     is  required    to 

show that the Central Government is keen 
,to have peace in Punjab? Therfeore, I 
will appeal to my Opposition friends, and 
I appeal to my Akali friends also that 
violence is not in their interest in Punjab 
because it is only through goodwill of 
Hindus that they can ever rule Punjab. 
My friends were mentioning that when- 
ever they come into power, they come 
through the goodwill of BJP or Bhartiya 
Jan Sangh. Therefore, if Akalis ever 
think of ruling Punjab, they must con- 
demn violence, and they must wash their 
hands off from this thing so that the 
terrorists or the fundamentalists are 
fought by all who can ruie Punjab whe- 
ther by turns or for a longer period. 
Therefore, I support this Bill because 
Punjab requires at this moment peace 
more than party politics or ruling by this 
party or that party or by inviting other 
parties.   Thank you, Sir. 

SHRl  GHULAM    RASOOL    MATTO 
(Jammu and Kashmir): Mr. Vice-Chuir- 
111;.,1. Sir, it is a strange coincidence that 
the debate on Punjab is taking place- at 
a time when the Birth Anniversary of 
that Great Guru, Guru Nanak, who was 
an apostle or peace, who was an apostle 
oi' tranquility among religions, was being 
celebrated. Sir, exactly, one and a half 
months ago, the three Ordinances were 
issued. By rising above party politics, let 
U'o all calmly consider whether the situa- 
tion has improved in these 45 days since 
Ii e Ordinances were issued on 7th Octo- 
ber, 1983. We all are agreed that this 
has not happened. So, in effect, it means 
that whether these three laws are in the 
form of Ordinances or they are going to 
be enacted in Parliament and made Acts, 
the situation remains the sam*. Where 
does the solution lie? We, in Kashmir, 
have been always saying that we hava a 
vested interest in peace in Punjab. Our 
artery to the rest of the country is througr 
Punjab. Everything that comes to Kash- 
mir comes through Punjab. So, we are 
deeply interested in peace in Punjab. But 
Mr. Minister, now you have been en 
forcing these laws for the last 45 days 
Have you achieved anything? No. I 
wou'd humbly te!! you that the solutior 
lies in political solution to the problem. 
Now, the pther day while replying to the 
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debate you stated that the doors of the 
Government are open. Does that mean 
anything? Why don't you invite thein 
formally? Why do you stand on pres- 
tige? Why don't you formally invite 
them to a conference and sit with them 
and you do not come out of the con- 
ference room till a solution is reached? 
I would beg of you in the name of this 
country in the name of integrity of this 
country, to very kindly ponder on this 
important issue and consider the question 
of inviting them formally, and not infor- 
mally. Do not ask the opposition parties 
or any intermediaries. Send a letfSr" 
directly to Mr. Longewal, inviting him 
to a conference and then sit till a solution 
is obtained. The second point which I 
have to make, Mr. Minister, is with re- 
gard to these three Ordinances, which are 
going to be passed because of the majority 
that you should not under any circums- 
tances use the provisions of the Armed 
Forces (Punjab and Chandigarh) Special 
Powers Bill. This is a very dangerous 
Bill. I have studied a recent book in 
which it was given as to how the martial 
law rule came to be a permanent feature 
in Pakistan. It was stated therein that 
with the Deputy Commissioners a Captain 
or a Major of the Army was associated. 
There was a tussle- between the adminis- 
trator and the Captain or tha Major and 
eventually the army took over the admi- 
nistration of that particular district. I 
would beg of you not to use that provi- 
sion. I would request you to keep this 
Bill in suspended animation. 

Thirdly, Sir, you have made a state- 
ment the other day in this House with 
regard to the training camps in Jammu 
and Kashmir. I do not want to go into 
that controversy because I have written 
a letter to you in the matter and I have 
sought certain clarifications. I would ba 
obliged if you could kindly reply to the 
points raised by me in that letter so that 
there was some light thrown on the sub- 
ject. But let me tell you one thin?. 
The Kashmiris, the people of Jammu 
and Kashmir, have taken a decision. You 
have to go into the history also. When 
the partition of the country took place, 
we voluntarily acceded to India.    Tt    was 

not by force under any compulsion that 
we acceded to India, and we have taken 
a decision that we will fight the extre- 
mists, whether they are Hindu extremists 
or Muslim extremists or Sikh extremists. 
We will be one with you in fight- 
ing these elements who indulge in these 
activities (Time Bell rings). 

The last thing that I want to say is 
that Mr. Ram Bhagat Paswan stated and 
advised the Home Minister that he should 
impose the President's rule in Jammu & 
Kashmir. I know our Home Minister, 
he is a suave and a sober-minded person. 

THF.       VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Mt. Matto, the 
Home Minister will not take any decision 
on Mr. Paswan's advice. Therefore, you 
may leave it at that. 

SHRI GHULAM RASOOL MATTO: 
I may state that the people of Jammu & 
Kashmir have taken a firm decision in 
this regard that the people of Jammu & 
Kashmir will be ruled by their chosen 
representatives and nobody on earth can 
impose any rule on them, which is not 
supported by the people of Jammu and 
Kashmir. 

THE       VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Thank you, Mr. 
Matto. 

SHRl GHULAM RASOOL MATTO: 
In the end, I again beg «f the Home 
Minister to kindly find a political solution 
to this problem; do not stand on prestige; 
call the Akali leaders to a conference; do 
not come out of it—as they select Pope 
and do not come out 6f the room till 
Pope is selected; similarly do not come 
out of the room—till they sign the agree- 
ment. On all the outstanding issues of 
Punjab. This is my humble request. This 
is a request from the people of Kashmir 
in which Mahatma Gandhi found a ray 
of  light  in   this  country.   Thank   you. 

THE      VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Shri J. P. Mathur, 
not here. 

SHRI P. C. SETHI: Before I come to 
the actual Bills, I would express my 
deep anguish at the very sad incident that 
occurred  on  18th  November,   1983.    My 
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heart goes out to the members of the 
bereaved families and I am sure the hon. 
Members will share these sentiments. I 
also trust that this hon. House would be 
one with me in appealing to the people of 
Punjab to keep in tact—as they always 
have—the bond of amity and brother- 
hood. 

I would be making only one speech 
with regard to all these Bills because they 
arc  being  considered    together.    As    the 
House is aware, the extremists and seces- 
sionist elements had been indulging in 
violence  and illegal     activities in Punjab 
and Chandigarh. Such elements killed 
not only marked policemen and Nirankaris 
biu also innocent persons in public places 
and in trains, buses, etc. Militant lea- 
ders had been inciting their followers to 
take to terrorist methods and encouraging 
illegal activities. Series of killings, use 
of explosives at congregations, attacks on 
innocent people had generated a serious 
sense of insecurity amongst the people. 
These  events raised  an   apprehension    of 
extensive disturbance to public peace and 
tranquillity and commissioning of capital 
crimes in Punjab and Chandigarh. They 
have been indulging in arson, murder, loot 
and dacoities etc. It has become neces- 
sary to adopt effective measures for the 
protection of the people in these areas. 
In order to enable the police forces and 
the armed forces to handle the situation 
effectively, wherever such problems arise 
hereafter, it has been considered necessary 
to enact  these legislations. 

This is a very simple measure and it 
only seeks to protect the steps that the 
police forces and armed forces might have 
to take in disturbed areas. It is not pos- 
sible over such vast areas to depute civil 
magistrates to accompany the armed forces 
wherever there may be trouble, because 
it happens unexpectedly. They might in- 
trude into any area, and action has to be 
taken immediately. The Bills only say 
that in any area which has been declared 
as disturbed area by the Central Govern- 
ment, the local Government, the police 
and armed forces may take steps in order 
to prevent the commissioning of the of- 
fence or in order to arrest the offenders. 
No power is transferred from the execu- 
tive  authority.   The     magistrates will be 

i there; the police is there. All other 
activities which are usually in the hands 
of civil administration will hereafter be 
in their hands. This is where it differs 
from the martial law where ,tf- entire 
administration is handed over to military 
and the civil administration does not re- 
main. 

Even in cases where arrests are made 
by armed forces any person arrested and 
taken into custody has to be made over 
to the officer in charge of the nearest 
police station with the least possible de- 
lay, together with details of circumstances 
of arrest. The police has to deal with 
the matter; the magistrate has to deal with 
the matter, and there is hardly anything 
which calls for son of interference with the 
executive powers of the State. While those 
powers have been taken, these wiH apply to 
such paris as have been declared disturbed 
areas after due consideration of the situa- 
tion in that area. We have been compel- 
led to undertake such a legislation because 
of certain elements who did not take a 
reasonable view of jthings and they have 
been attacking innocent people. It is 
with a view to put and end to such wan- 
ton raids that these Bills have been 
framed. Ordinances had to be issued 
because it became urgently imperative and 
immediately neeessary. I can assure the 
House that we intend to use these powers 
with extreme caution and care and with 
greatest discretion. 
7  P.M. 

I hope these Bills framed to replace 
these Ordinances will be adopted by the 
House. 

{Interruptions) 
SHRI SHRIDHAR WASUDEO DHA- 

BE: Has the Government issued any 
notifications under this? 
SHRI SUSHIL CHAND MOHUNTA: 

Sir, there is one question which has 
been posed by me and several other 
speakers. The Government does not know 
• the extremists. They are not in a posi- 
tion to identify them. The CBI, the CID 
and other agencies have not been able to 
identify them. In such a case, who are 
the people against whom you are going to 
take all these steps? You say that powers 
have been given. Alright. But agains' 
whom you would use these powers? You 
do not know the person*- 
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SHRI P C. SETHI: These powers will 
be used against extrrmists and law- 
breakers. 

(Interruptions) 

SHRI SHRIDHAR WASUDEO DHA- 
BE: Sir, these Ordinances have been in 
force for about 45 days. The power is 
given under these Ordinances to issue 
notifications. I would like to know whe- 
ther  any  notifications  had  been issued. 

^(Interruptions) 
THE VICE-CHAIRMAN        (SHRI 

DINESH GOSWAMI): You cannot make 
it  a  question and answer session. 

SHRI P. C. SETHI: Whatever may be 
"^.e area, when the Punjab Government 
feels it necessary, they will issue the noti- 
fication for that area. 

1 HE      VICE-CHAIRMAN (SHRI 
DINESH  GOSWAMI):   I  shall   now  put 
the  Resolution to vote. 

(Interruptions) 
SHRI M. KALYANASUNDARAM: 
Sir, there is only one point. Several 
Members from this side have urged upon 
the Government to place a white paper 
before Parliament, detailing, giving de- 
tails, so that the conscience of the 
nation.... 

THE       VICE-CHAIRMAN (SHRI; 
DINESH GOSWAMI):     This     point has 
been raised earlier also. 

SHRJ M. KALYANASUNDARAM: 
He has not replied to many of the points 
which have been raised by hon. Members 
from   this   side. 

(Interruptions) 
THE       VICE-CHAIRMAN (SHRl 

DINESH GOSWAMI): I do not think, 
this question comes up. I shall now put 
the Resolution to vote:    The question is; 

"That this House disapproves of the 
Punjab Disturbed Areas Ordinance, 
1983, (No. 5 of 1983) promulgated by 
the President on the 7th October, 1983." 
The   motion  was  negatived. 
THE       VICE-CHAIRMAN (SHRI 

DINESH GOSWAMI):  I shall now    put 
the  amendment  of  Shri    Shiva  Chandra 

Jha to vote.    The question is: 

"That the Bill to make better provi- 
sion for the suppression of disorder and 
for the restoration and maintenance of 
public order in disturbed areas in 
Punjab, bo referred to a Select Com- 
mittee of the Rajya Sabha consisting of 
the following members, namely;— 

1. Shri R. R. Morarka 
2. Shri Biswa Goswami 
3. Shri   Shridhar   Wasudeo   Dhabe 
4. Shri  Sankar  Prasad  Mitra 
5. Shri  G.  C.  Bhattacharya 
6. Prof.  Sourendia Bhattacharjee 
7. Shri Suraj Prasad 
8. Shri   R.  Ramakrishnan 
9. Shrj  Rameshwar  Singh 

 

10. Shri Hari Shankar  Bhabhra 
11. Shri Kalraj  Mishra 
12. Shri Dipen  Ghosh 
13. Shri Nepaldev  Bhattacharya 
14. Shrimati Mohinder Kaur. 

15. Shri Shiva Chandra Jha 
with instructions to report by the first 
week of the next Session." 

Tlie  motion   was   negatived. 

THE      VIC!: CHAIRMAN (SHRI! 
DINESH GOSWAMI):   I shall now put 
the motion moved by the hon. Minister 
to vote.   The question is: 

"That the Bill to make better provi- 
sion for the suppression of disorder and 
for the restoration and maintenance of 
public order in disturbed areas in Pun- 
jab, as passed by the Lok Sabha, be 
taken into consideration." 
The  motion  was  negatived. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): We shall now take 
up the clause-by-clause consideration of 
thu Bill. 

Clauses 2 to 1 were added to the Bill.i 

THE       VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI); We shall not take 
up clause 1. There is one amendment by 
Shri Kaiyanasundaram. 
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SHRI      M.     KALYANASUNDARAM: 
Sir,  I beg to move; 

"That at page 1, line 6, after the word 
and the figure 'October, 1983,' the words 
"and to remain in force one year' be 
inserted." 

Sir, I only want that this period should 
be restricted and it should be only for 
one   year.    Why   does   he   not  accept  it? 

SHRI P. C. SETHI:   I am not accept- 
ing. 

IHE       VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): I shall now put 
the amendment to vote. The question 
is: 

"That at page 1, line 6, after the 
word and the figure 'October, 1983,' 
the words 'and to remain in force 
for  one year'  be MiseKed." 
The motion was negatived. 
MR. VICE-CHAIRMAN (SHRJ DIN- 

ESH GOSWAMI): I shall now put clause 
1  to vote.    The question is: 

"That clause 1 stand part of the 
Bill." 

The motion was adopted. 

Clause  1  was added to the Bill. 
The  Enacting  Formula     and  the   Title 
were added ■ to the Bill. 
SHRI P. C. SETHI; Sir, I beg to move: 

"That the Bill be passed." 
The question  was  put and  the motion 
was adopted. 
THE        VICE-CHAIRMAN (SHRI 

DINESH   GOSWAMI): We   shall     now 
take up the second Bill. The Chandigarh 
Disturbed   Areas      Bill, 1983.    First,     T 
shall  put  the  Resolution moved   by    Shri 
Jagdish  Prasad    Mathur to    vote.   The 
question is; 

"That this House disapproves of tht 
Chandigarh Disturbed Areas Ordinance, 
1983 (No. 6 of 1983) promulgated by 
the President on the 7th October, 1983." 

The morion was negatived. 

11 so PS—ifi 

THE       VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI); Now I will put 
Mr. Shiva Chandra Jha's motion for 
reference of the Bill to Select Committee, 
to vote.    The question is: 

"That the Bill to make better provi- 
sion for the suppression of disorder and 
for the restoration and maintenance of 
public order in disturbed areas in 
Chandigarh, be referred (to a Select 
Committee of the Rajya Sabha con- 
sisting of the following members, 
namely: 

1. Shri   R.   R.   Morarka 
2. Shri Biswa Goswami 
3. Shri  Shridhar  Wasudeo Dhabe 

 

4. Shri  Sankar  Prasad  Mitra 
5. Shri  G. C.  Bhattacharya 
6. Prof.   Sourendra   Bhattacharjee 
7. Shri   Suraj   Prasad 
S. Shri R. Ramakrishnan 
'-'. Shri  Rameshwar  Singh 

10. Shri   Hari   Shankar   Bhabhra 
11. Shri  Kalraj  Mishra 
12. Shri Dipen Ghosh 
13. Shri Nepaldev Bhattacharya 
14. Shrimati Mohinder  Kaur 
15. Shri Shiva Chandra Jha 

with  instructions     to report  by  the  firs 
week of the next Session." 

The motion was negatived. 

THE       VICE-CHAIRMAN (SHR 
DINESH GOSWAMI); Now  I will    pi 
the motion. 

The question is: 

"That the Bill to take better pro\ 
sion for the suppression of disorder ai 
for the restoration and maintenance 1 
public order in disturbed areas 
Chandigarh, as passed by the Lt 
Sabha,   be   taken  into  consideration." 

The motion was adopted. 
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THE       VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): We shall now 
take up clause by clause consideration of 
the  Bill. 

Clauses 2 to 7 were added to the Bill' 

Clause—1 

SHRI     M.     KALYANASUNDARAM: 
Sir, I move: 

"That at page 1 line 7. after the 
word and figure 'October, 1983,' 
the words 'and to remain in force 
for one year'  be  inserted." 

The  question   was  put  and  the  motion 
was negatived. 

THE       VICE-CHAIRMAN (SHRl 
DINESH GOSWAMI): The question is: 

"That clause 1 stand part of the 
Bill." 

Clause  1   was added to the Bill. 

The  Enacting  Formula  and     the   Title 
loffl'e   added  to   the  Bill. 

SHRI P. C. SETHI: Sir, 1 move; 

"Tha? that Bill ba passed." 

The  question     was    proposed    and the 
motion was adopted. 

THE VICE-CHAIRMAN SHRI 
DINESH GOSWAMI): Now I shall put 
the Statutory Resolution of Shri Shiva 
Chandra  Jha   to  vote.    The  question  is; 

"That this House disapproves of the 
Armed Forces (Punjab and Chandigarh) 
Special Powers Ordinance, 1983 (No. 
9 of 1983) promulgated by the Presi- 
dent on the 15th  October, 1983." 

Tht motion was negatived. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Now I shall put 
the motion moved by the hon. Home 
Minister to vote.   The question is: 

"That the Bill to enable certain spe- 
cial powers to be conferred upon mem- 
bers of the armed forces in the disturb- 
ed areas i" the State of Punjab and 
the Union territory of Chandigarh, as 
passed by the Lok Sabha, be taken into 
consideration." 
The motion was adopted. 
THE VICE-CHAIRMAN       (SHRI 

DINESH GOSWAMI); We shall now 
take up clause by clause consideration of 
the Bill. 

Clauses 2 to 6 were added to the 
Bill. 

New   Clause   6A 
SHRI     M.     KALYANASUNDARAM. 

Sir,   I  move: 
2. That at page 3, after clause 6, 

the following new clause be inserted, 
namely;-- 

'6A. The Governor of the State of 
Punjab and the Administrator of the 
Union territory of Chandigarh shall 
submit to the Chairman of the Rajya 
Sabha and the Speaker of the Lok 
Sabha a monthly report giving details 
of the deaths, the seizures of properties, 
aims, ammunitions, explosive substan- 
ces, vehicles, vessels, if any, in the 
course of, or as a result of, the en- 
forcement of the provisions of this Act, 
for being placed on the Table of each: 
House.'  " 

Sir, this is a very harmless amendment. 
In all the laws there is a clause to place 
on the Table of the House the rules fram- 
ed under each law. Similarly, the report 
of the action taken by enforcing this Bill 
may be submitted to the House. After 
al), the House gives the extraordinary 
powers. Some deaths might have taken 
place, some arms might have been reco- 
vered, some properties might have been 
seized. So, why not give those details, 
to this House? We need not depend on 
the newspapers reports. We can be 
guided by the facts supplied by .the 
Governor and the Administrator. That is 
why I have made this suggestion. 

The question  was proposed. 



 

SHRI P. C. SETHI: From time to time, 
as and when occasion would need, we 
ourselves will come to the House and 
place all the facts before the House. 

THE VICECHAIRMAN       (SHRI 
DINESH GOSWAMI); Now I will put the 
amendment moved by Shri Kaiyanasun- 
daram to vote.     Ihe question is: 

2. "That al page 3, after clause 6, the 
following new clause be inserted, name- 
ly:- 

•6A. The Governor of the Sta-.e of 
Punjab and the Administrator of the 
Union territory of Chandigarh shall 
submit to the Chairman of the Rajya 
Sabha and the Speaker of the Lot 
Sabha a monthly report giving details 
of the deaths, the seizures of properties, 
arms, ammunitions, explosive substan- 
ces, vehicles, vessels, if any, in the 
course of or as a result of the enforce- 
ment of the provisions of this Act, for 
being placed on the Table of each 
House.' " 

The  motion   was negatived. 

Clauses 1 and 8 were added to the Bill. 

Clause—-I 

SHRI M. KALYANASUNDARAM; 
Sir; 1 move: 

"That at page 1, line 8, after the word 
and the figure 'October, 1983' the words 
'and to remain in force for one year' 
be  inserted." 

The  question  was  put  and  the  motion 
was negatived. 

THE VICE-CHAIRMAN       (SHRI 
DINESH GOSWAMI): The question is: 

"That clause   1  stand     part of    the 
Bill." 

Tht motion wax adopted. 

Clause   1   was  added to the  Bill. 
The     Enacting  Formula  and  the   Title 
were added to the Bill. 

SHRI  P.  C  SETHI:  Sir, I  move: 

"That the Bill  be passed." 

The motion was adopted. 

THE VICE-CHAIRMAN       (SHRI 
DINESH GOSWAMI): Now the House 
stands adjourned to re-assemble at 11 a.m. 
tomorrow. 

The House then adjourned at 
ten minutes past seven of the 
clock till eleven of the clock or 
Tuesday, the 22nd November. 
1983. 
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